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Annex-III 

Data on Pledged Securities 

Name of the Lender NBFC    
PAN    
Date of Reporting    
Shareholding Information    

Name of the 
Company  

ISIN  No. of 
Shares 

held 
against 
loans  

Type of the 
Borrower 

(Promoter/Non 
Promoter)  

Name of 
the 

Borrower  

PAN of the 
Borrower  

            

            

  

 
 
 
 
 
 
 


	Introduction
	Chapter I -  Preliminary
	A. Short Title and Commencement
	B. Applicability
	C. Definitions

	Chapter II -  Board Approved Policies
	A. Role of Board

	Chapter III -  Digital Lending
	A. General Requirements for NBFC-LSP Arrangements
	B. Conduct and Customer Protection Requirements
	C. Technology and Data Requirement
	D. Reporting of Credit Information and DLAs
	E. Loss sharing arrangement in case of default
	F. General Provisions

	Chapter IV -  Lending against Gold and Silver Collateral
	A. General Provisions
	B. Restrictions and Ceilings
	C. Valuation and Assaying of Gold and Silver collateral
	D. Loan to Value Ratio (LTV)
	E. Other Provisions

	Chapter V -  Microfinance Loan
	A. Assessment of Household Income
	B. Limit on Loan Repayment Obligations of a Household
	C. Flexibility of repayment periodicity
	D. Pricing of Microfinance Loans
	E. Other aspects related to microfinance loans

	Chapter VI -  Project Finance
	A. Introduction
	B. General Guidelines
	B.1  Phases of Projects
	B.2  Prudential Conditions Related to Sanction

	C. Prudential Conditions Related to Disbursement and Monitoring
	D. Miscellaneous
	D.1  Creation and Maintenance of Database

	E. Disclosures

	Chapter VII -  Partial Credit Enhancement
	A. Salient features of the PCE facility
	B. Additional conditions for providing PCE to bonds of NBFCs
	C. Other Aspects of PCE

	Chapter VIII -  Other Regulatory Restrictions
	A. Ceiling on IPO Funding
	B. Loans against NBFC’s own shares
	C. Loans against security of shares
	D. Demand / Call Loans
	E. Finance for Housing Projects

	Chapter IX -  Other Regulations applicable to Non-Banking Financial Companies
	A. Loans and advances to Real Estate Sector
	B. Commercial Real Estate

	Chapter X -  Repeal and other Provisions
	A. Repeal and saving
	B. Application of other laws not barred
	C. Interpretations

	Annex-I
	Annex-II
	Annex-III

